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REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD L,{ )@
Old excise office building, Kalalwati, Rajnagar, Dist: Rajsamand - 313324 yeaRsor
Phone/Fax no. 02952-294203, E-Mail ID : rorpcb.rajsamand@gmail.com THE MAHATMA
E-Mail
RPCB/RO RPCB/RAJ/NGT/ 36 2 Date : 24 Joo 6 } L0223

The Registrar General,

Hon’ble National Green Tribunal,
Copernicus Marg,

New Delhi,

Subject:- Regarding Submission of Joint Committee Report in compliance of
the order dated 27.03.2023 in OA No. —432/2021 in the matter of
Shiv Singh V/s State of Rajasthan & Ors.

Sir,

Kindly refer the subject mentioned above, in compliance of the order
dated 27.03.2023 in OA No. —432/2021 in the matter of Shiv Singh V/s State of
Rajasthan & Ors. Joint Committee Report is enclosed herewith for your kind
perusal and further necessary action.

Yours Faithfully,

Enclosed — As above QL &i
Regional Officer

RPCB, Rajsamand
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 432/2021

In the matter of:-

Shiv Singh Applicant
Versus

State of Rajasthan & Others Respondent
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Factual Report of the Joint Committee Constituted by Hon’ble
NGT , New Delhi order dated 27.03.2023 in OA No. 432/2021 in the
Matter of Shiv SinghVs State of Rajasthan& Others.

1. Background:
The Hon’ble National Green Tribunal, New Delhi vide its order dated 27.03.2023
in OA No0.432/2021in the matter of Shiv SinghVs State of Rajasthan & Others
directed as:

“17. In view of such denial as well as the observations by the Joint Committee, we
consider it appropriate to constitute and accordingly constitute a Joint Committee
comprising of (i) One Geologist-to be nominated by ACS/PS, Mining & Geology
Department, Government of Rajasthan (ii) One Geologist-to be nominated by Vice
Chancellor M.L. Sukhadia University, Udaipur and (iii) Regional Officer, RSPCB. The
Joint Committee is directed to meet within a period of three weeks,undertake visits to the
site, look into the grievances of the applicant and response of the respondent no. 5 and
verify the facts and submit its report in detail with respect to all aspects including (a)
whether any blasting operations were carried out by respondent no. 5 for mining of
granite in the mining site in question and (b) whether the cracks in the house of the
applicant and some other residents of the locality can be said to have occurred due to
such alleged illegal blasting carried out by the respondent no. 5. In case the Joint
Committee finds that cracks have occurred due to any such alleged illegal blasting by
respondent no. 5, then the Joint Committee shall also mention as to what are the
remedial measures which are required to be taken for repairs of the houses involved and
what will be the estimated cost thereof.

18. The RSPCB will be the Nodal Agency for coordination and compliance. The
expenditure related to transport/boarding and lodging for undertaking field visit and to

attend meetings of the Joint Committee incurred by the Members shall be borne by the
RSPCB.”

Copy of the Hon’ble NGT order dated 27.03.2023 is enclosed at Annexure-1.

—

A
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2. Constitution of Joint Committee:

In compliance with the directions of the Hon’ble NGT, Vice Chancellor, Mohan
Lal Sukhadiya University, Udaipur has nominated Dr. Ritesh Purohit, Associate
Professor, Department of Geology, MLSU, Udaipur as committee member
(Annexure-2), RSPCB has nominated Regional Officer, Rajsamand as member
of committee and also appointed as Nodal officer on behalf of RSPCB
(Annexure-3), Department of Mines and Petroleum, Govt. of Rajasthan has
nominated Senior Geologist, Department of Mines & Geology, Rajsamand as

committee member (Annexure-4).

3. Joint Committee Inspection: -

Accordingly, the following Joint Committee members visited the site on dated
20.06.2023.

1) Dr. Ritesh Purohit, Associate Professor, Department of Geology, MLSU,
Udaipur .

2) Shri Om Prakash Jangid, Senior Geologist, Department of Mines & Geology,
Rajsamand.

3) Shri Anurag Yadav, Regional Officer, Rajasthan State Pollution Control

e T —=p

Board, Rajsamand.
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TECHNICAL REPORT

A. List of Photographs of Mine Site:-

S.No. Caption of photo
01 Active Pit of M/s Gem Granite, ML No. 22/2014, Village —
Kuker Kheda, Tehsil —~Bhim, District -Rajsamand
02 Second view of active Pit of M/s Gem Granite, ML No.
22/2014, Village —Kuker Kheda, Tehsil —Bhim, District —
Rajsamand
03 Committee members collecting information from Mine’s

representative, mine engineer and staff

04 Mine Office and Labour quarters constructed in mining lease
area

05 Mine Office and Labour quarters constructed in mining lease
area

06 plantation in mining lease area o

g =L

%7/
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B. LIST of PHOTOGRAPHS AT APPLICANT HOUSE

S.No. Caption of photo
01 Committee members collecting information from Mr.
Rajendra Singh
02-07 Cracks on walls near entry gate of house of shri shiv
singh
08-10 Cracks on walls of Mata ji ka Devra
11-12 Cracks on walls of Mother’s Room
13-14 Cracks on walls of Mata ji ka devra-1I
15-16 Cracks on walls of Empty Room
- 17-18 ~ Cracks on walls of Store Room —
19 No Cracks on walls of Store Room-I1
20 Food area outside Store Room-II
21 No Cracks on repaired back wall facing towards north
22 open varandah on first floor
23 Rajendra Singh’s Room on first floor
24 Mother’s Room on first floor
25-26 No Cracks in Study Room on first floor
27 Cracks in Pillar of Brick and Masonry work
28-29 Repairing at second floor roof area
30 No cracks in kitchen at first floor ]
31 Cracks in back side area of house
32 Showing both the mining leases operating in the area
33 Committee members discussing with both the parties(i._e.
Applicant’s Son and Representative of mining lease)

<
gE o
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‘C. Field Visit with Photos:-
i.  Mine Site Photos

Photo 01 -Active Pit of M/s Gem Granite, Photo 02- Second view of active Pit
ML No. 22/2014, Village —Kuker Kheda of M/s Gem Granite,
Tehsil ~Bhim, District —Rajsamand ML No. 22/2014, Village —Kuker Kheda,

Tehsil =Bhim, District —Rajsamand

Photo 03 -Committee members collecting Photo 04 - Mine Office and Labour quarters

information from Mine’s representative, constructed in mining lease area

i i d staff i
mine engineer and sta 2‘2)@ M(L} j%(/
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Photo 05- Mine Office and Labour quarters Photo 06- plantation in mining lease area

constructed in mining lease area
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(i) Applicant House Photos:-

Photo 01~Committee members collecting Photo 02 - Cracks on walls near entry

Information from Mr. Rajendra Singh gate of house of shri shiv singh

'_\"
(i
LS
= hd S
\bararwy

e
Trme B 2T 1]
"av—ﬂn.ﬁ il -

Photo 03 — Cracks on walls near entry Photo 04 - Cracks on walls near entry

gate of house of shri shiv singh gate of house of shri shiv singh

_ :
W ME , Y
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Photo 05 — Cracks on walls near entry Photo 06 - Cracks on walls near entry

gate of house of shri shiv singh gate of house of shri shiv singh

==+
Lt T4 I

Soquy d1m
Tifme 20800 L1AD
Poild e ot e g

Photo 07 — Cracks on walls near entry Photo 08 - Cracks on walls of

gate of house of shri shiv singh Mataji ka devra

I AE

10
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s 35s02a

Photo 09 - Cracks on walls of Photo 10 - Cracks on walls of

Mata ji ka devra Mata ji ka devra

Photo 11 - Cracks on walls of Photo 12 - Cracks on walls of

Mother’s Room Mother’s Room

ey d
e %/

11
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Photo 13 - Cracks on walls of Photo 14 - Cracks on walls of

Mata ji ka devra-il Mata ji ka devra-Ii

Photo 15 - Cracks on walls of Photo 16 - Cracks on walls of

Empty Room Emipty Room
" ‘Lj
= ED’(/

12
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Photo 17 - Cracks on walls of Photo 18 - Cracks on walls of

Store Room Store Room

Photo 19 — No Cracks on walls of Photo 20 — Food area outside store room-l!

Store Room-l| T
PP

13
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Photo 21 - No Cracks on repaired back wall Photo 22 — open varandah on first floor

facing towards north

Photo 23 - Rajendra Singh’s Room on first floor Photo 24 — Mother’s Room on first floor

WENE =3

14
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Photo 25 - No Cracks in Study Room on first floor Photo 26 - No Cracks in Study Room on first floor

Photo 27 - Cracks in Pillar of Brick and Masonry

work

15
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Photo 29 - Repairing at second floor roof area Photo 30 - No cracks in kitchen at first floor
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Photo 31 - Cracks in back side area of house Photo 32 - Showing both the mining leases

operating in the area

Photo 33 - Committee members discussing with

both the parties {i.e. Applicant’s Son

—
and Representative of mining lease) m \,}1 7’”9‘ %&

16
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D. Video of Joint Meeting with both Mines representative and Applicant annexed

as Annexure in CD as file name “discussion of Committee members with both

Parties”. %\/

@\

g

e
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E. Observations of Joint Committee Visit:-

1) The Joint committee made a visit to the mining site of M/s Gem Granite, ML No.
22/2014, Near Village — Kukar Kheda, Tehsil ~Bhim, District -Rajsamand and
house of applicant Shiv Singh on 20.06.2023 which was accompanied by local
mining officers of the Department of Mines and Geology, Govt. of Rajasthan.

2) Basic details of the mine operation from commencement (in year 2015-16) till
present state of operation were taken from mine owners, staff and engineers
present in the mining area.

3) The Mine engineers of the lessee, explained the mining process and mentioned
that they were not doing any blasting during operation of mines as it would
damage the granite block which they were mining. These statements were
endorsed by each of the mine staff and owner representative. Appropriate
photographs of the mine site visit were taken and are presented in the report in
part C(i) of the Technical content.

4) After that the house of applicant Shri Shiv Singh was visited by the committee
members where Shiv Singh’s son Rajendra Singh along with other family
members showed the cracks present in the house and mentioned that this was due
to the blasting operations in mine. The distance of the house from mine was
approximately 395m.Appropriate photographs of the mine site visit were taken
and are presented in the report in part C (ii) of the Technical content.

5) The house was thoroughly visited by the committee members and photographs
were taken from different places. Mr. Rajendra Singh showed us a video which
he later shared with the members of the committee (which is also attached with
the present report as annexurein CD as file name video shared by Mr. Rajendra
Singh Regarding Blasting) about the blasting operation taken from his roof. The
committee asked him to verify the place of video by retaking another video from

same place(which is annexed as annexurein CD as file name video recorded by

Mr. Rajendra Singh in Presence of Committee). 7
Jyar i
-

18
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6) From the roof of the house another mine in close vicinity could be easily located
which according to Mr. RajendraSingh,is also doing the blasting operations for
mining (Photo no 32 in part C(ii) of technical report).

7) The cracks in the house were of variable size and dimensions. Some of the cracks
were longitudinal, some horizontal and one or two diagonals also. The cracks
were mostly from top to bottom i.e. from roof to downward direction. Some
cracks were from base, some from side of windows. Some were semi-circular in
nature and some were straight. Most of these were limited to plaster level in
depth, however few were from joint and corners also. The cracks were mostly
surficial and limited to plaster or putty with few going to depth of half a cm.

8) As per Mr. Rajendra Singh and his family members, the house was constructed
almost 30 years back and some parts of the house were constructed 5-6 years
back. The older parts of house were having more cracks rather that the newer
parts of the house. There were some parts of house which were without cracks
also. The roof of the house was of “Patti” (Sandstone) and the space between the
two “Pattis” was showing leakage from roof where water seepage was quit
visible. The owner has done repairing at some places.

9) Mr. Rajendra Singh also submitted 15 pages to the joint committee members in

support of his claim which are annexed in this report as annexure no 5.

10) After that the committee called upon both the parties together and
explained the task of coming as per the orders and both of them reiterated same
claims as made by each of them in the individual meeting. The mine owners and

engineers claimed that they were not doing blasting and applicant mentioned that

the blasting was going on. - =
pgd =t
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F. SUMMARY

Looking to the task given to the joint committee it is summarized that;

1. The house has sufficient number of cracks of variable nature which do not appear
to be originating from blasting as a very few of them are diagonally originating
from the base of the house. They are neither deep nor cross cutting the wall
structure and limited to plaster level.

2. The nature and construction of house also shows variation in terms of time of
construction (some part is nearly 30 years old and some part is 5-6 years old
according to applicant’s son Mr Rajendra). The frequency of cracks is seen more
in older parts of the house as compared to the new constructions. Henceforth, the
number of cracks can be directly linked to the quality of construction which can
be better assessed by a civil engineer.

3. Near to the site of mines operation, mine office and workers quarters were also
inspected which were located at a distance of 150m. The committee observed that
there were no cracks present in this building even though they are close to the
mine as compared with the applicant’s house.

4. The members of the committee are of the opinion that cost of crack repair can be

better assessed by a construction engineer.

- —_—
UAE 1‘01’?}
( nu{agYﬁav) angid)
R%%? 1 Qfficer<y Senior Geologist
RSEC]

\jganmﬂ e Rajsamand
SIS (3. wifte)
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(Dr. RiteshPurohit) ;a7 frET A
Associate Professor el

Department of Geology
MLSU; Udaipur
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Item No.3 {Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

{Through Physical Hearing with Hybrid VC Option)

Original Application No. 432/2021

Shiv Singh ...Applicant
Versus

State of Rajasthan& Ors. ...Respondents

Date of hearing: 27.03.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

fipplicant: Applicant in person through V.C.

Respondents: Mr. Nishant Awana, Advocate (through VC) with Mr.
Tirupati Gaurav Shahi, Advocates for respondent no. 3-
RSPCB.

Mr. Azmat Hayat Amanullah, Advocate for Respondent
S-the Project Proponent.
None has appeared for Respondents No. 1, 2 and 4.

Application is registered based on a letter petition received by Post.

ORDER
1. Grievance in this application is regarding damage caused by M/s
J.M. Mines managed by one Mr. Bunti Jain, which is carrying on mining
near village KukerKheda, Tehsil Bhim, District Rajsamand near to the
house of applicant, which is located at a distance of 400 meters from the
above-said mining site. It is submitted that granite is being mined by
blasting which has resulted in cracks in the house of the applicant.
Muck/ stones taken out from the mine are dumped in a nearby storm

water drain/canal resulting in blocking of the free flow of the water.

2. Vide order dated 27.01.2022, this Tribunal constituted a Joint

Committee with direction to submit Factual and action taken report



IA No. 66/2023 1n OA No. 432/2021 Shiv Singh Vs.
State of Rajasthan& Ors.
2
within three months.
3. In compliance thereof, the report of the Joint Committee was

submitted by Mr. Anurag Yadav, Regional Officer, Rajasthan State
Pollution Control Board (RSPCB), Rajsamand vide letter dated

02.09.2022 t+ sugh email dated 13.09.2022.

4. Vide order dated 23.02.2023 notices were ordered to be issued to
{1) the State of Rajasthan through Chief Secretary, Government of
Rajasthan, (2) the Director, Mines and Geology, State of Rajasthan, (3)
the RSPCB, (4) the District Magistrate, Rajsamdnd and (5} the Project
Proponent-M/s Gem Granites,who were impleaded as Respondents No. 1
to 5 and the RSPCB was also directed to take appropriate remedial

action.

5. Despite due seivice, none appeared for Respondents No. 1, 2 and

4on the last date of hearing and none has appeared for them even today.

6. The proceedings before this Tribunal cannot be treated as part of
adversarial litigation where the concerned defendants may opt out to
remain -absent and suffer ex-parte proceedings. On the other hand, the
State and its instrumentalities are under constitutional and statutory
obligations to ensure compliance with environmental norms and,
therefore, the State and its instrumentalities have to ensure submission
of their replies/response with relevant details and also their
representation through duly authorised representatives/Counsel before
this Tribunal. Since, State of Rajasthan and some of its instrumentalities
are not generally appearing before this Tribunal and filing their
replies/response in response to the notices served on them, we consider
it appropriate that the matter be brought to the notice of the Chief
Secretary, Government of Rajasthan and learned Advocate General,

Government of Rajasthan for issuance of appropriate instructions for

3810
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IA No. 66/2023 in OA No. 432/2021

Shiv Singh Vs.
State of Rajasthan& Ors.

3

compliance with notices issued by this Tribunal and submission of

reply/response before this Tribunal by the concerned

officers/instrumentalities of the State and ensuring their representation

through their authorized representative/counsel before this Tribunal, as

may be required.

7. In compliance with order dated 01.11.2022, Action Taken Report

was filed by respondent no.3-RSPCB vide email dated 06.02.2023.

8. Vide order dated 08.02.2023, the Project Proponent was restrained
frora carrying out any further mining from the mining site in question till

further order to the contrary.

9. LA No. 66/2023 was filed by the Project Proponent.
Replies/response were filed by RSPCB and the Project Proponent vide
email 27.02.2023. Compliance report was filed by the RSPCB vide email

dated 14.03.2023.

10.  Vide order dated 15.03.2023, the project proponent was allowed to
resume mining operations with direction to ensure due compliance of all
of relevant EC/CTE/CTO conditions/environmental norms and also
furnish action plan for undertaking CSR/Environmental Management

Programme with timelines and budgetary provisions.

11. In compliance of the directions in order dated 15.03.2023

respondent no. 5 has filed action plan vide email dated 27.03.2023.

12. We have gone through the action plan but we find the same to be
general and vague. To illustrate, it may be observed that Respondent no
S has mentioned that amount of Rs. 2 lakhs is to be spent for plantation

but respondent no. 5 has not mentioned the land where the plantation is

811
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IA No. 66/2023 in OA No. 432/2021 Shiv Singh Vs.
State of Rajasthan& Ors.

4

to be made, the agency who is to undertake the plantation, the species
which are to be planted, the timeline when the plantation is to be done
and the manner in which the budgetary allocation of Rs. 2 lakhs is to be
utilized for each activities for such plantation. In the Action Plan, the

1 sition in respect of the other heads of the CSR activities is also similar.

13. Respondent no. 5 is directed to file additional affidavit containing
its Action Plan with requisite details/betterparticulars with regard to all
relevant aspects and the Action Plan regarding plantation be prepared in
consultation with the concerned Divisional Forest Officer and the Action
Plan regarding other CSR activities be prepared in consultation with the

concerned Gram Panchayats/residents of the locality.

14. In the Original Application one of the grievances of the applicant is
regarding carrying out of blasting operationsby respondent No, 5 illegally
which are stated to have resulted in cracks in the house of the applicant

and other residents.

15. The Joint Committee noticed the cracks in the houses of the
applicant and other residents but the Joint Committee expressed
difficulty to conclude reasons of the cracks in absence of scientific
evidence and geological study of the area and mentioned that such types
of studies have been carried out in O.A. 288 of 2019 titled as Balkrishan

Vyas Vs. State of Rajasthan & Ors.

16. In his reply, Respondent No. 5 has denied carrying out of blasting

operations.

17. In view of such denial as well as the observations by the Joint
Committee, we consider it appropriate to constitute and accordingly

constitute a Joint Committee comprising of (i) One Geologist-to be
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IA No. 66/2023 in OA No. 432/2021 Shiv Singh Vs.
State of Rajasthan& Ors.

5

nominated by ACS/PS, Mining & Geology Department, CGovernment of

Rajasthan (il) One Geologist-to be nominated by Vice Chancellor M.L.

Sukhadia University, Udaipur and (ili) Regional Officer, RSPCB. The

Joint Committee is directed to meet within a period of three

weeks,undertake visits to the site, look into the grievances of the

applicant and response of the respondent no. 5 and verify. the facts and

submit its report in detail with respect to all aspects including (a)

whether any blasting operations were carried out by respondent no. 5 for
mining of granite in the mining site in question and (b) whether the
cracks in the house of the applicant and some other residents of the
locality can be said to have occurred due tc such alieged illegal blasting
carried out by the respondent no. 5. In case the Joint Committee finds
that cracks have occurred due to any such alleged illegal blasting by
respondent no. 5, then the Joint Committee shall also mention as to
what are the remedial measures which are required to be taken for

repairs of the houses involved and what will be the estimated cost

thereof.

18. The RSPCB will be the Nodal Agency for coordination and
compliance. The expenditure related to transport/boarding and lodging
for undertaking field visit and to attend meetings of the Joint Committee

incurred by the Members shall be borne by the RSPCB.

19. Report of the Joint Committee be filed within 3 months By email
at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Supported PDF and not in the form of Image PDF.

20. It is clarified that in the eventuality of non-submission of report

within the stipulated time, exemplary costs may be imposed on the State
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of Rajasthan/RSPCB/concerned instrumentalities of the State for non-

compliance with the order of this Tribunal.

21. The z;pplicant has sent report of Tehsildar, shim regarding local
inspection dated 13.09.2022 stated to have been conducted by Naib
Tehsildar, Bhim alongwith other Revenue Officials. In the report,

respondent no. 5 is alleged to have indulged in illegal mining in Khasra

No. 3463.

22. In the report of the Joint Committee Khasra No. 3463 is stated to
be included in the land leased out to the Project Proponent for mining
and, therefore, the context and purpose of the local inspection by Naib
Tehsildar, Bhim and Action Taken on the basis of the above said report is

required to be explained to us.

23. In view of the facts and circumstances of the case, we consider
personal appearance of the District Magistrate, Rajsamand,the District
Mining Officer and the Regional Officer, RSPCB before this Tribunal
physically or through V.C. to be essential for assisting this Tribunal in
just and proper adjudication of the questions involved and they are
accordingly directed to remain present before this Tribunal physically or

through V.C. on 27.07.2023.

24. The registry is directed to send a copy of the report dated
13.09.2022 of the Tehsildar, Bhim to all the respondents by email and
the respondenfs shall be at liberty to file response thereto if so desired
within one month by email at judicial-ngt@gov.in preferably in the form
of searchable PDF/OCR Supported PDF and not in the form of Image

PDF.

25. List for further consideration on 27.07.2023.



1A No. 6672023 n OA No. 432/2021 Shiv Singh Vs.

State of Rajasthan& Ors.

26. A Copy of this be sent to the Chief Secretary, Government of
Rajasthan, Learned Advocate General, Government of Rajasthan,
ACG/PS, Mining & Geology Department, Zovernment of Rajasthan and
Vice Chancellor M.L. Sukhadia University, Udaipur {for nomination of the
Geologists by them), the Member Secretary, RSPCB,the District
Magistrate, Rajsamand, the District Mining Officer, Rajsamand, the

applicant and the respondents by email for information/campliance.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM
March 27, 2023
N
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Annex vyt~ =<
——_'____._,_.——F'
- RAJASTHAN STATE POLLUTION CONTROL BOARD
— Ropsihn 4, Institutional Area, Jhalana Doongri, Jaipur. o
N Phone : 0141- 2716804, 2716811 ¢-mail : member-secretary@rpeb.nic.mn
= EY O Helpline No. : 0141-2716877
G
Iomail
No. F.10 (416) RPCB/Legal/NGT/2022/] Tr— o @( @ Date:| § I OVI 1023
}"'&/
Regional Officer, ¥
Rujasthan State Pollution Control Board, ﬂ\bélw
Rajsamand. v

Sub: - Hon'ble National Green Tribunal order dated 27.03.2023 in Original application no.
132/2021 Shiv Singh Vs State of Rajasthan & Others.

Sir,

With reference to above subject matter, it is to inform that the Hon’ble NGT by order
dated 27.03.2023 directed incri-alia as follow:-
“17. In view of such denial as well as the observations by the Joint Committee, we consider it
appropriate to constitute and accordingly constitute a Joint Committee comprising of (i) One
Geologist-to be nominated by ACS/PS, Mining & Geology Department, Government of
Rajasthan (iij One Geologist-to be nominated by Vice Chancellor M.L. Sukhadia University,
Udaipur and (iii) Regional Officer, RSPCB. The Joint Committee is directed to meet within a
period of three weeks,undertake visits 1o the site, look into the grievances of the applicant and
response of the respondent no. 5 and verify the facts and submit its report in detail with
respect to all aspects including (a) whether any blasting operations were carried out by
respondent no. 5 for mining of granite in the mining site in question and (b) whether the
cracks in the house of the applicant and some other residents of the locality can be said 1o
have vecurred due to such alleged illegal blasting carried out by the respondent no. 5. In case
the Joint Committee finds that eracks have occurred due to any such alleged illegal blasting
by respondent no. S, then the Joint Committee shall also mention as to what are the remedial
measures which are required to be tuken for repairs of the houses involved and what will be
the estimated cost thereof.
18. The RSPCB will be the Nodal Agency for coordination and compliance. The expenditure
related 10 transport/boarding and lodging for undertaking field visit and to attend meetings of
the Joint Committee incurred by the Members shall be borne by the RSPCB.”

For compliance of Hon’ble NGT order, you are hercby appointed as Nodal Officer on
behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT order-and file the
compliance report of order dated 27.03.2023.

Enclosed-As above
| ak

(B.L %)

Member Secretary
Copy to following for information and nccessary action:-

1. Addl. Chief Secretary, Department of Mincs & Geology, Secretariate, Jaipur.
2. Vice-Chancellor, M.L, Sukhadia University, Udaipur.
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